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and absolutely necessary. 

Repeal Coffee Act 

5904. SHRI NARSINGRAO 
SURYAVANSI 

SHRI K. MURLEEDHARAN: 

Will the Minister of COMMERCE be 
pleased to state. 

(a) whether Coffee growers have 
demanded the the repeal of Indian Coffee 
Act of 1942 and Introduction of free trade. 
and 

(b) If so, action taken by Government 
thereon? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION(SHRIARIF 
MOHAMMAD KHAN) (a) and (b) The re-
peal of the Indian Coffee Act has not been 
demanded as such 

However some coffee growers have 
demanded abolition 01 the pool marketing 
system A few others have demanded grant 
of Internal sale quota. while some have 
opposed It 

Based on the recommendations of the 
Coffee Board the Government have disal-
lowed Internal sale quota forthe year 1989-
90 

Picnic Huts around Delhi 

5905 SHRI MANIKRAO HODLYA 
GAVIT: 

SHRI R N RAKESH 

Will the Mtnl<;tet C. f TOURISM b~? pleased 
to state 

(aJ whether Government propoc;e to set 
up more tounst plcnl~ huts and lakes aroLJlld 
Deihl. 

(b) if so, the details thereof; and 

(c) the estimated amount sanctioned! 
granted for maintaining tourists picnic huts 
during the last three years. year-wise? 

THE MINISTER OF COMMERCE AND 
TOURISM (SHRI ARUN KUMAR NEHRU): 
(a) and (b). There is no proposal with Minis-
try of Tourism for setting up picnic huts. The 
DeIhl AdministratIOn in collaboration with 
Deihl Development Authority are consider-
Ing development of 2 lakes In DeIhl. 

(c) Does not anse. 

[ Translation] 

Assessment of Income of agencies 
running Lotteries 

5906. SHRI GIRDHARI LAL BHAR-
GAVA Will the Minister of FINANCE be 
pleased to state: 

(a) the total number of Government and 
private lotteries bemg run In the country; 

(b) whether the Income of the agencies 
running private lotteries cannot be assessed 
accu rately due to lack of proper matntence of 
their accounts: and 

(c) It so, the loss of revenue as tax being 
Incurr9d by Government as a result thereof 
and the steps being contemplated by Gov-
ernment to aVOid thiS loss? 

THE MINISTER OF F!NANCE (PROF. 
MADHU DANDAVATE): (a) The Central 
Government does not collect/compile thiS 
information as the State Governments are 
phmanly concerned w~h the running of Pri-
vate and Government lottenes 

(b) ThiS would depend on the facts and 
circumstances of each case. No general 
statement can be made In thiS regard. 
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(c) The Income-tax Department does 
not have any statistics regardmg the loss of 
revenue on account of lack of proper main-
tenance of accounts by agencies running 
private lottenes The Department takes 
several measures to detect tax evasion 
These measures Includes the following -

(I) Systematlcsurvevo~ratlons 

(II) Search and seizure opera-
tIOns In appropnate cases 

(III) Verification of information by 
Central Information Branchec; In a 
planned manner and 

(IV) In depth Inlle<;tlgatlon In a 
selected number of (';:Jc;ec; 

If any speCifiC case of tax evaSIO'1 comes 
to notice appropnate action under the In 
come Tax Act IS taken 

Black-Marketing of Prize wlnnmg 
tickets 

5907 SHRI GIRDHARI LAL BHAR 
GAVA Will the Minister of FINANCE be 
pleased to state 

(a) whether there IS black marketing of 
prize-winning lottery tickets and the bli1ck 
money IS being convenl=ld Into white throug'" 
til,s 

(b) If so, the extent of loss Incurred by 
Government due to converting of the black-
money Into white money through lottery tick-
ets In comparison te 'he mcomp p("Hnpd 
through Incomp la)' and 

(c) whether keeping In view tl,15 10<;5 

Government propo5e to take dry effective 
steps In trls regrJrd? 

THE MtNISTER OF FINANCE (PROF 
MADHU DANDAVATE) (a) to (I"') No cuch 

general statement can be made To prevent 
attempts to Introduce unaccounted Income 
as representing prize money from lottenes, 
prOVISion has been made In the Income-tax 
Act whereby, such prize money IS liable to be 
taxed at the rate of 40% and the person 
responsible for paying the ~ottery winnings IS 
liable to deduct tax at source at such rate If 
the amount of such prtze money exceeds 
Rs 5000/-

[English] 

Coffee, Cashew and Rubber Cultivation 
In Kerata 

5908 SHRI MULLAPPALL Y RAMA-
CHANDRAN Will the Minister of COM 
MERCE be pleased to state 

(a) the total extent of land under coffee 
cashew and rubber cuhlvatlon respectively 
In Kerala 

(b) whether any objections from Gov-
ernment of Kerala has been received on the 
rights of the holders of certain lands under 
cash crop cultIvation and 

(c) whether Government propose to give 
any Incentives for further extefldtng the area 
of cultivation of ca<;h crops ri so the detaIls 
thereof? 

THE MINISTER OF ENERGY AND 
MIN ISTER OF CIVIL AVIATION (SHRI ARfF 
MOHAMMAD KHAN) (a) The area under 
coffee cashew and rubber In Kerala IS pro-
vIsIonally estimated to be as under -

PlantatIon 

Coffee 

Casl1ew 

Ruhber 

Area In Hectares 

2 

65,637 

1,55,263 

3.66,000 


